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THE PREVENTION OF FOOD AD-
ULTERATION (AMENDMENT)
BILL, 1964

Tue DEPUTY MINISTER 1N THE
MINISTRY or HEALTH (Surr P, S.
Naskar): Sir, with your permission I
move: R

“That the Bill further to amend
the Prevention of Food Adulteration

Act, 1954, as passed by the Lok

Sabha, be taken into consideration.”

Sir, in moving this Bill I venture to
say that this House earlier in the year,
in June, 1964 discussed it, and then
the Bill was referred to a Joint Select
Committee of both Houses and there,
after deliberations, the Select Com-~
mittee made a number of changes in
the Bill, and that Bill with those
changes came before the Lok Sabha,
and Lok Sabha made one or two
amendments to the Bill as presented
by the Select Committee, and the Bill
has now come to this hon, House for
passing, .o

Sir, the administration of the Food
Adulteration Act, 1954, during the last
eight or nine years, has revealed that
the machinery provided by the Act
had certain difficulties in coping
with the increasing tendency in the
country to take to food adulteratiom,
ang so a revision of certain provisions
of that Act became necessary, and the
Central Council of Health at its meet-
g held in 1960 reviewed the position
and recommended, inter alia, that cer-
tain penal provisions of the Act
should be made more deterrent, and
in the proposed Bill, Sir, the penal
provisions have been made more
deterrent to serve the purpose. Again,
Sir, under the existing Act there was
no power for the Central Government
to appoint public analysts or food
inspectors. It was vested in the State
Governments except in regard to
major ports, customs posts and rail-
way stations. The common practice
followed by the State Governments
was to appoint the employees of the
local bedies to act as food inspectors
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and now, Sir, for the proper adminis-
tration of the present Act, it is con-
sidered necessary that the Central
Government should have concurrent
powers to appoint food inspectors and
public analysts.

Surr NAFISUL HASAN (Uttar Pra-
desh): Even in States?

Surr P. S. NASKAR: Yes, all over
the country. It is also considered
that the penal provisions of the Act
are inadequate and that there should
be more deterrent punishment for the
defaulters or the food adulterers. Sir,
while seeking some major changes in
the Act we have taken the opportuni-
ty also to amend certain other minor
points to remove the difflculties in
the administration of the Act.

With these words, Sir, I move that
this hon. House may consider the Bill
and pass it.

The question was proposed,

SHRI S. S. MARISWAMY (Madras):
Mr, Vice-Chairman, I wholeheartedly
welcome this Bil] because it deals with
a very important matter, of giving
clean food to the poor people. If 1
heard the hon. Deputy Minister right,
he said that the Centre wag taking
powers to appoint food inspectors in
the States. I do not thing so, Sir,
because I find the same old sysiem
prevails here {oo in the Bil} that is
presented to us. The proposed sub-
section 2(1) reads:

“The Central Government or the
State Government may, by notifica-
tion in the Officia) Gazette, appoint
such persons ag it thinks fit, having
the prescribed qualifications to be
food inspectors for such local areas
as may be assigned to them by the
Central Government or the State
Government, as the case may be;”

I find the word ‘may’ in the amend-
ing Bill; it does not make obligatory
for the Central Governments t{o take
up the responsibility of appointing
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food inspectors in all the States, and
it leaves the responsibility to theg State
Governments as before which, am
sorry to point out, have not done their
job satisfactorily so far. To support
this argument, Sir, I have here the
opinion of Dr. K, N. Rao, Dinector-
General of Health Services who has
said in one of his speeches, made re-
cently, that “the progress of the Pre-
vention of Food Adulteration| Act
during the last nine years hag not
been satisfactory, that adulterauion
was rampant and there had been very
slow progress in the implementation
of this Act” This is what
said. This statement is also supported
by another responsible person, i
ter from West Bengal, Mrs.

Mukherjee, who also had ad
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the same meeting along with . K.
N. Rao, Director-General of Health
Services, and she had said that “un-

{nis

acted satisactorily. As a result

we
fing food adulteration on every side
and consequenfly the peopl are

suffering a great deal.

It is quite all
right for big people

when they go

area. But what about the
people? It is not at all possibl
them to get clean food an
The Act, as it is operating no

adulteration,
eradicating

With a vi
thig menace

to appoint the food inspectors.
food inspectors, as appointed
are under loecal pressure. At |{imes
they are intimidated not to proceed
with cases against the people who
indulge in this nefarious trade., And
there are political pressures also.

I can even quote an example, Sir.
It happened in my State some | time
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ago at a place called Sivakasi, where
they have mid-day feeding programme.
In a particular school the teachers are
asked to go and collect money and
with it give the poor children food.
On one day sixty-four children died
and it was found that the food they
took contained some poison, Then
some enquiries were instituted. But
nothing came out of it so far. This
happened about eight or nine months
ago. The report then was that the
person who was responsible for that
was somebody of that area, who had
some conn=ctions with the  local
leaderg there, who in turn had some
connections with the higher-ups in
Madras State.

-

So, Sir, unless the Centre takes
over the responsibility of appoinling
food inspectors in the same manner
as it has taken up the responsibility of
appointing income.tax inspectors and
otherg belonging to the department,
this menace will not be eradicated.
And the people who are indulging in
this trade are very powerful people,
if we think they are ordinary people
who can be booked, we are actually
deluding ourselves. It is not so they
are very powerfu] people. At the
time of elections they know which
horse will wind ang they contribute
liberally to those people and somehow
or other they get into the good books
of the ruling party and their hench-
men in the local area. So they easily
indulge in this sort of trade. What
they add for the adulteration of food
is something that even a mention of
it would be repulsive. They add saw-
dust to tea leaves, clay balls to pep-
per, brick powder to chilli powder and
lead oxide to turmeric powder. I am
told by some eminent chemists that
the admixture of lead oxide and tur-
meric 1s a very dangerous thing, be-
cause if there is too much of it in the
turmeric powder, it may leaq to lep-
rosy and other dangerous diseases. So
if you want to have this Act adminig-
tered properly and if you want 1o as-
sure our people proper food people
who are already underfed and who
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are already suffering from malnutri-
tion because of the high price that is
prevailing and for which I repeatedly
blame the Government which alone is
responsible for denying the poor peo-
ple clean food, you have to take this
necesasry measure. To deny the poor
people clean Tood is the worst crime
that can be imagined. In America and
other Western countrieg you can go
anywhere to any street corner to any
snack-bar, whatever food you get
from there is the same food that you
can get from Claridges in England or
from Waldorf-Astoria in the U.S.A.
except that the silver or the tables
and chairs and other items in the
hotel are different., The food ig the
same at all the places.
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AN Hon, MEMBER: No, no.

Sarr S. S, MARISWAMY: That is
g0 and my hon, friend, Shri A. D.
Mani, who was also with me in Ame-
rica will bear out this statement of

mine.

-

SRt A. D. MANI (Madhya Pra-

desh): Yes, that is so,

SHrr S. 8. MARISWAMY: You can
go to any street corner and you will
find that the hamburger you get there
ijs the same as the one you get from
Waldott-Astoria, except that it is serv-
ed to you in a different manner, with
silver and by liveried bearers. Except
for this difference the food is the same
at all the places. So thig kind of assu-
rance should be given to our people
also. There are so many deaths in
this country because of this food
adulteration, but only when some
big persons are affected do the cases
get reported, I may quote one ins-
tance and that concerns the TUnion
Minister of Law, Shri A. K. Sen. He
was in Caleutta some time in August
third week and this is what has been
reported in the paper:

“Union Minister A. K. Sen who
was in Calcutta last week for three
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days is one of the many victims of
adulterated mustard oil.

Mr. A. K. Sen, who was first
down with beriberi is still guffering
from several after effects caused
by adulterated mustard oil taken in
Calcutta, Medical experts are still
trying to find out the exact adul-
terant and its cure, It might take
another week for Mr. Sen to be
restored to health”

I have with me some more instances,
but I do not want to take wup the
precious time of the House in refer-
ring to them. I would plead once
again that we must amend clause 9
which is now very vague and the

Centre should take upon itself the
entire responsibility of appointing
the food inspectors all over the

country so that they may transact
their business without fear or favour.
I am told that when the appointment
of food inspectors is in the Concur-
rent List, it may not be possible to
do this without amending the Consti~
tution. But then we are amending
the Constitution for various things,
even for minor things and even to
fulfil the whims of certain idealists.
So why not amend the Constitution
once more in order to give clean
food to the poor people who are the
backbone of this country?
With these words, Sir, I conclude
my remarks and I hope that the
Health Ministry will take up this
matter seriously and do something to
improve matters, Thank you.

SgriMAaT  BEDAVATI BURAGO-
HAIN (Assam): Mr. Vice-Chairman,
I rise to support wholeheartedly the
Prevention of Food Adulteration
(Amendment) Bill, 1964, which is
now before the House. While sup-
porting the Bill T would like to make
a few observations. Though the Pre-
vention of Food Adulteration Act of
1954 has been there, the malpractice
of adulteration of food has not been
eradicated as was our expectation, It
is a great pity that we do not have
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cufficient foodstuffs to meet our daily
requirements. And what is worse,
even the little quantity that is ayvail-
able is adulterated and this is vyery
very injurious to our health. Nowhere
in our country is pure food available.
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For example, rice, pulses, atta,
ghee, salt, mustard oil and different
kinds of powdered spices such| as
turmeric, black-pepper, chilli powder
etc., they are all adulterated to | the
maximum extent possible. And | we
cannot omit any of these items from
our daily use. Milk, if it is wmijxed
with pure water, is not so harmful
{o our health, though its milk-value
will be less. But then where is | the
pure water? I think even the bdby’s
food is not spared. We all want a
strong and healthy nation for | the
defence of our country and for other
purposes. But, Sir, how can | we
expect a strong and sturdy nation
without pure food, I ask. The whole
country and the nation is facing a
life and death problem because of
this menace of food adulteration.
Adulteration of food is daily increas-
ing and unless our Government comes
forward to deal with the adulterators
with a firm hand, there is no chance
of curbing the anti-social activities
of a handful of inhuman and unscru-
pulous persons who are playing with
the lives of the present as well as of
the future generations for their own
enormous profits.

We the people of Assam use mus-
tard oil as the medium of cooking
but now pure mustard oil has gone
out of the market. The oil that we
get in the market has neither| the
smell nor taste of the pure stuff| We
are daily consuming poison and we
all know that we are shortening| our
longevity and causing our jown
death by a slow process. Not only
that, we are also paying a high price
for these adulterated food,

What is the way out for its remedy?
In other words these wunscrupulous
people, are in no way better than
the murderers. These people shpuld

|
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be given more severe punishment.
Sir, imprisonment of six months or
a fine of Rs, 1,080/- is nothing for
these people compared to the profits
that they make and the gravity of
the offence that they commit. I sug-
gest that their licences should be
cancelled and their assets should be
confiscated.

Next, I want to say a few words
regarding tea adulteration, as tea
also comes within the purview of this
amending Bill. As we all know, tea
has now become our national drink.
It is consumed by both the rich and
the poor alike all over the waorld.
India is one of the major tea produc-
ing and exporting countries in the
world. Tea is also the largest foreign
exchange earner and it has a very
important role to play in our deve-
loping economy. And so it is quite
natural that our Government is
anxious that not only the tea that
1s exported, but also the tea which
is consumed internally are free from
all kinds of adulteration and should
be pure and of the requisite stand-
ard. I would like to suggest to the
Government that the number of
inspectors should be increased in
order to help detection and convic-
tion of the criminal adulterators.
These unscrupulous traders, whether
it is tea or any other foodstuff,
deserve neither mercy nor sympathy
from the society at large for com-
mitting social vices of the highest
magnitude and they should not be
treated lightly. On the other hand,
heavy punishment is the only answer
to meet the situation of the day. At
the same time, proper safeguards
must be there to ensure that no
genuine traders and producers are
victimised and unnecessarily haras-

sed under this Prevention of Food
Adulteration Act.
Legislation alone cannot succeed

in eradicating the deep-rooted mal-
practice but the cooperation of the
consumers is very much needed in
order to root out this evil practice. I
would also suggest that the Govern--
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ment should organise exhibitions

with the help of voluntary organisa-
tions in different parts of the country,
especially in villages where they may
display the pure and the adulterated
foods side by side and also explain
to the public the bad effects of the
adulterated food on our health. Then
the people will be conscious of the
danger and they will go in for pure
food as far as possible. I can assure
the hon. Minister that housewives
will help the Government in this
respect. Another thing which I
would like to suggest which will
help not only the Government but
the public also if an item on adul-
teration of food which could be
shown in every cinema house in the
country at least for five or ten

minutes. I think a greater section
of the people will be Dbenefited by
this.

<

Now, I come to the laboratories. I
do not know how many laboratories
exist at present in the country to
examine our foodstuffs chemically.
There are certain things in which the
adulteration can be detected with our
naked eyes, by merely looking at
them, but things like drugs, ete,
require a thorough chemical analysis
to detect the adulterant. During
Question Hour this morning, the hon.
Health Minister, replying to a ques-
‘tion by Shrimati Tara Sathe, said
that we can get our foodstuffs exa-
mined in the Ilaboratory by paying
fees but if the laboratories are not
within our reach, it is not possible to
do so and so I would request the
Government to open more labora-
tories, at least one in every district
headquarters with adequate facilities
and the fees charged should be nomi-
nal,

{
With these few words, I support
the Bill.

SurimatTt SHAKUNTALA PAREN-
JPYE (Nominated). Sir, I welcome
this Bill and like the people who
have appended Minutes of Dissent,
do not think that it goes far enough
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Food adulteration is the most serious
crime in my opinion and I think
people who want to profit at the risk
of killing other people deserve only
the capital punishment (Interrup-
tion.) For the second or third offence,
at any rate, I think this should be
considered. I have to tell the House
of a very funny experience that I had
when an exhibition on food adultera-
tion was being held in Delhi. I went
there with three friends of mine. It
was a very hot day. It is difficult to
imagine Delhi being hot today but it
was a very hot day and we stood in
the hot sun for over an hour and
half, There was a long queue and as
it was the last day, we wanied to see
the exhibition. We were, therefore,
standing with perspiration pouring
down. I saw a number of people
break off from the queue and go
inside the exhibition, in spite of the
watchman sitting at the gate. I saw
one person go, then three or four
and so on, I walked up to the watch-
man and asked him. I said that
there were people standing patiently
in the queue for hours together but
people who hardly stood there in the
queue were going inside. What do
you think the watchman said? He
said:, “@@ W «qrEF AT Fr o4
That was the answer that I received
from the watchman, If that is the
condition in respect of this exhibition
on food adulteration, Mr. Vice-Chair-
man, I really wonder how, even after
passing an amendment to this legisla-
tion, we are going to tackle this
problem. How are we ever going to
get any benefit? I think we our-
selves have to reform ourselves.

I read the address given on the
opening day Dby the Health Minister
and I agree with her absolutely that
it is the consumers who wiil have
to realise their own rights and com-
plain whenever they come across
anything that smacks of hankypanky.
I am a person who always complaing.
In fact, I do not know how many
postal stamps I spend in that process
but I have found that whenever one
comes across anything that should
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not ke there, one does not stand #.\pon
one’s rights. We must complain
then and there and if we do | not
demand the exercise of our rights, 1
am not surprised that we get treated
the way we are getting treated.| She
herself has said that law itself | will
not be enough however much| we
may amend it if we ourselves dg not
stand up for our own rights. Until
we do that we are not going tg get
justice and fair deal and we | are
never going to get good food, good
medicine or anything good bedause
there will always be people |who
will want to profit. I know the peo-
ple who are indulging in |this
nefarious trade will never keep quiet
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be implemented properly, we |will
have to wake up. I read most of the

Sir, that it took away my
for more than a month; I just

ing those few weeks that I was
ing the evidence,

1 think Mr. Jain, who gave evi-
dence before the Joint Select
mittee, mentioned that there sh
be summary trials 1n respect
these cases. I agree with him b
the process of justice is very

tory, 1t takes a very long time and in
such cases the question of Thaving
summary trials should be thought of

very quick way.
ing to be appointed by the
Government all over the

certainly welcome this. Many p
have expressed the doubt that
may be chances of these being
rupted. People can get corru
but it is for us to see that they do
not get corrupted and it is for
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bring to the notice of Government
instances of people indulging in cor-
rupt practicess I hear consumer
societies are to be started all over
the place and it is up to them to
see that they get their food or the
grain, whatever it is, in good condi-
tion. I have lived for quite a num-
ber of years in the West and I have
seen how you get good things in the
shop and you are sure of being given
pure unadulterated stuff. 1 do not
know when we shall have such things
in our own country. Really, what
ought to happen is that at every
stage of the trade the grain or the
commodity should get purer and
purer, When the former Ybrings it
to the wholesaler he should see that
he brings as pure a commodity as
possible; when the wholesaler gets
it, he should weed out whatever is
left of impurities and then pass it on
to the retailer. The retailer should
do likewise so that by the time the
consumer gets it it is in the purest
form. We have heard from Mr.
Mariswamy as to what happened to
many of the people who consumed
adulterated stuff. This is a good
amendment that is being brought for-

ward. I wish it could be more
stringent. I know I have not moved
any amendment. I should have

moved an amendment for that pur-
pose but I think, perhaps within a
short time, they would be bringing
forth another amendment to this
measure and I would suggest that
<apital punishment or life imprison-
ment or confiscation of property
should be thought of in the punish-
ment that is to be given to these
people,

That is all that I have to say and
I say again that every adult consu-
mer should examine the stuff he gets
from the market and should put wup
a tomplaint if he finds that it is not
up to the mark.

Surr NAFISUL HASAN: Mr. Vice-
Chairman, Sir. I rise to give my gene-
ral support to this amending Bill. I
have gone through the provisions and
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I find that the main thing provided in
this is an enhanced maximum punish-
ment which has now been raised to
six years. Having regard to the in-
crease we find in food adulteration
and also because it affects not only
the health but even the life of the
people the proposal to increase the
punishment ig fully justified. There
is, however, one aspect of the matter
which should not be lost sight of. Of
course. if there is proper administra-
tion of thig measure there is nothing
to fear but the way it has been ad-
ministered in the past when the
Food Inspectors who dealt with the
prosecutions were succumbing to the
temptations that came in their way,
now with the punishment being in-
creased the temptations will also in-
crease because if formerly a man who
committed an offence of this kind wag
prepared to offer Rs, 200 he will
now be prepared to offer Rs. 500 for
saving himself. I am glad—though the
provisions in it do not clearly indi-
cate it—that the Central Government
is to appoint the Food Inspectors
throughout. Though the power is
there both for the State Governments
and the Central Government, while
the hon. Deputy Minister was speak-
ing T put g question and he assured
me that it will be the Central Gov-
ernment which will be appointing
Foogd Inspectors throughout the whole
country, even in the States, and it will
not be the State Goviernments which
will be appointing them. That may
improve matters but still I feel.
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Sur1 DEOKINANDAN NARAYAN
(Maharashtra): Both the Stata
Governments and the Central Gov-

ernment are empowered. .

SHRI NAFISUL HASAN: 1 know
the provision is there; both are em-
powered. Formerly the provision was
that it was only the State Govern-
ments that could appoint them and
what did the State Governments do?
Mostly some Sanitary Inspectors or
some other gimilar officers were ap-
pointed as Fooq Inspectors in Districts
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ang they did not work properly. I
feel that in the matter of selection
of these Food Inspectors proper care
should be taken ang their work should
be supervised in g proper way.

There are one or two provisions, in
this amending Bill to which I would
like to draw the attention of the Gov-
ernment, By clause 6 it ig proposed
to add the following proviso to sec-
tion 10(4) of the Act, 1 shall read
out section 10(4) first:

“If any article intended for food
appears to any food inspector to be
adulterated or misbranded, he may
seize and carry away or keep in the
safe custody of the vendor such
article in order that it 'may be dealt
with as here in after provided.”

Even this provision in section 10(4)
in my opinion is not a proper provi-
sion because once an article is seized
it is taken over in the possession of
the officer who seizes it. It is either
‘9 be taken away by him or to be
entrusted to some other person for
the purpose of production in court or
being dealt with subsequently.

SHrr P. N. SAPRU (Uttar Pradesh):
Some court officer.

Surr NAFISUL HASAN: Of course.
But to leave it in the possession of
the vendor himself who is to be the
accused in the case is not in the least
proper. So this itself wag not a pro-
per provision and now let us look at
the provisio which is sought to be
added. It reads:

“Provided that where the food
inspector keepg such article in the
safe custody of the vendor he may
require the vendor to execute 2
bond for a sum of money equal to
the value of such article with one
or more sureties as the food ins-
pector deems fit and the vendor
shall execute the bond accordingly.”

This, according to my opinion is
absolutely a novel provision. We re-
quire the accused person in whose
custody we are going to give the pro-
perty to execute a bond not only
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himself but also to furnish o
two sureties, Suppose he is
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there to force him?
penalty provided?

surety for him at that moment,
is the remedy? Therefore my gbjec-
tion to this proviso is that it is abso-
lutely absurd and wuseless. The| pra-
perty should not be left in the pogsses-
sion of the vendor; that is my first
point. And my second point ig that
it is impractical to give effect tp the
provisions contained in this prpviso.
If he refuses to execute a bond, and
does not want to take the responsi-
bility of being in custody of | that
article, there is no legal remedy. He
is not bound to do it because you do
not provide any punishment far his
refusal to do so. There is nothing
at all either in the Act or i
amending Bill.
ment will take notice of thig
tion and if necessary do the n

This relates to section
Section 23 deals with

is clause 13.
23 of the Act.

Government
with the rule-making power
State Governments.

and that was that the rules
only to be laid before the two

two Houses before both the
and where there wag only one
before the Legislative
Clause 13(ii) of the Bil] reads:

“(ii) for sub-section (2) the
following shall be  substituted,
namely:—

(2) Every rule made by the

Central Government under| this

Act shall be laid ag soon as may
be after it is made beforq each

House of Parliament while it ig
|

J
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in session for a total period of
thirty days which may be com-
prised in one session or in two
successive sessions, and if, before
the expiry of the gession in which
it is so laid or the session rmme-
di..e.y rouowing, both Houses
agree in making any modification
in the rule or both Houses agree
that the rule should not be made
the rule shall thereafter have
effect only in such modified form
or be of no effect, as the case
mav be: so. however, that any
such modification or annulment
shall be without prejudice to the
validity of anything previously
done under that rule.”

This amendment is absolutely in
accordance  with the rule-making
powers given to the Ceniral Govern-
ment in many other Acts and I think
ag far as this is concerned, thig is an
improvement on what was provided
for originally under section 23. But
as far as the rules made by the
States are concerned, no such provi-
sion ig added to section 24. There,
the rules made by the State Govern-
ment are only to be laig before the
Legislature, The Legislature has no
power to amend or annul any of those
rules. Just as our Government is
responsible tp Parliament, similarly
every State Government is respon-
sible to the State Legislature, A simi-
lar provision was necessary, in my
opinion, to enable the Legislature of
a State also to rectify any mistake in
the rules made by the executive Gov-
ernrment.

Surr P. S. NASKAR: 1t is there.

THE VICE-CHAIRMAN (SHrT
AgBar Anr Knan): I think it is there.
Anyhow, the Minister will point it
out.

Surr P. S. NASKAR: In clause 24
(3) of the original Bill, it says that
all rules made by the State Govern-
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ment under this Act shall, as soon as
possible after they are made, be laid
before the respective State Legis-
Tatures.

SHr: NAFISUL HASAN: But there
it ends. That was the provision even
in the cxisting Act, but the Goverr
ment have come forward with an
amendment. Similar was the provi-
sion under section 23 and now you
have come forward with an amend-
ment giving the power to Parliament
to make amendments in the rules. I
think just as you are giving this
power o Parliament to amend or
annul any of the rules made by the
Central Government, similar powers
should have been given to the State
Legislatures also ag far as the rules
made by the State Government are
concerned.

Tue MINISTER or HEALTH (Dr.
SusHiLa NAvAr): That is the whole
object laying the rules on the Table
of any Legiskature and what is more
the rules to be '‘made by the State
Legislatures are very minor rules
like the amount of fee and things of
that type. The major rules are being
made by the Central Government and
they are coming before the Houses of
Parliament in any case.

THE VICE-CHAIRMAN (SHRI
Axsar Arr Kuan): Before Parliament
so far as Central Government rules
are concerned and before the Legis-
lature so far as the ru'es made by
the States are concerned.

Dr. SUSHILA NAYAR: That is
right, Sir, Also, as far ag rules are
concerned, only ‘minor things are
being dealt with at the State level

Surr NAFISUL HASAN: Even then,
notwithstanding all that has been
said by the hon. Minister, I must with
all respect to her submit that this
delegated legislation, which we have
been seeing in all our Acts, is always
subject to review by Parliament.
Similarly, wherever we are delegat-
ing any legislative owers to a State
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Government that should be subject to
the control of the Legislature and the
Legislature should have power to
amend those rules,

Dr. SUSHILA NAYAR: They have
it.

Srrr NAFISUL HASAN: This
amending Bill is decidedly an im-
provement on the present Act, but
simply law making will not cure the
society of the disease from which it
Is suffering. We mmay make any law,
but unless they are administered in
the correct spirit, in the spirit in
which they are made and also unless
full public cooperation is given to
those laws, lawg are absolutely mean-
ingless. For two days last week we
discussed the Anti-corruption Bill
and today we are discussing thig Bill.
These are all anti-social activities
Unfortunately in the past there had
been two world wars. They have
affected the morals of the common
man, Then, we are a secular State
and we are all proud of it. Unfortu-
nately my fee'ing ig that we are
becoming secular with vengeance which
‘s never what secularism  meansg
Secularism does not mean negation of
religion and my belief is that the
building up of character greatly
depends on what is taught by our
religion, I do not mean any particu-
lar religion, because, in my opinion,
religiongs in  principle and in
substance are one and the same. It
may be that their practices may dif-
fer. They gre all one gs far as rela-
tions between man and man, between
neighbours and between others are
concerned. They do not differ in
that. It is only the religious practi-
ces in which they differ.

Now, what do I see? I see that in
the world today every attempt is
being made for material progress and
unfortunately in my countiry the at-
tention which used to be paid to the
moral side of life js lacking now. 1
do not advocate that we should give
education in any particular religion.
But, as I said, there is a certain thing
as moral education and the real
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values of life, for which the cduntry
ig great and on account of which
India is what it has been and| for
which the whole world respects it,
are all disappearing. Our children
when they go to school, cannot| have
religious education. They are| dep-
rived of religious education |when
they read in schools and colleges.
Then please have a curricu-

4 pm. lum of moral education
embracing the  principles
taught by all religions. You stick to

truth, never speak a lie, be hpnest,
serve mankind—these are common
things. These must be inculcated in
the boy or the girl when they| are
children. Unless this is done I [think
it will be very difficult for us tp end
the  evils from which our country is
suffering, |

THE VICE-CHAIRMAN (SHRI
ARBAR ALl KHAN): In thig respect
you and Mr. Chordia agree.

&t famagRIT AeTETESt a\%
(Fem93w) @ &Algsd, gH #YT Wi
TFH FTANEAF | |

Surr LOKANATH MISRA (Orlssa):
I think for all this the Congress
Party has to take the respons?blhty
and nobody else.

Sur1 NAFISUL HASAN: There are
leaders of public opinion sitting be-
fore me. What ig our code of| con-
duct? We know that it may be| diffi-
cult to prove a person to be guilty
of corruption or of these anti-social
activities,

~_' Sur1 LOKANATH MISRA:! We
have proved it. In Orissa we | have
proved it.

SHAr NAFISUL HASAN: We &now
as to which of the persons indulge
in anti-social activities, Do we re-
fuse to accept invitations from them?
We do not simply because we get
good ang tasty food. It may be tasty
for our mouth but it is killing th our
souls. We give them a statuT by
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going to their places. We invite
them to our own functions. Unless
we educate the public on these lines
to practically cut off relations from
such persons as indulge in these acti-
vities, nothing useful will be done.

SHrr LOKANATH MISRA: How
can we educate Ministers who in-
dulge in them?

SHrRr NAFISUL HASAN: 1 am
talking of my humble self and other
Members who are sitting before me.
How many of us do that? Do not
talk of Ministers.

Sur1 LOKANATH MISRA: But
they are the leaders in the country.

THE VICE-CHAIRMAN (SHRI
AKBAR ALr KHAN): The moral code
is not limited only to Ministers.

SHrr NAFISUL HASAN: Unless we
awaken the gocial conscience of the
people, these gvils are not going to
be removed.

In the end, I give my support to
this Bill and welcome it.

Surr R. S. KHANDEKAR (Madhya
Pradesh): Mr, Vice-Chairman, I wel-
come this amending Bill. This Bill
was brought before this House origi-

nally angd it was sent to the Joint
Committee of both fhe Houses. The
Joint Committee made many im-

provements on the original Bill, and
when it went to the other House, the
other House also made one amend-
ment, and it is a useful amendment
according to me. I will come to that
amendment later.

There are no two opinions about
the urgent necessity of this Bill at
this juncture. Everyone feels and
every hon. Member who has spoken
here has said that there is large-scale
adulteration at present in this coun-~
try. Almost every article of food,
every article of necessity, is adulte-
rated with something. If I mistake
not, some time before a census was
taken in this city and it was found
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out that over 50 per cent of the arti-
cles were adulterated. I am sorry,
ulmost all the articles were adultera-
ted and the adulteration was to the
extent of 50 per cent This adultera-
tion was in such articles which could
prove detrimental to the health of
the individual. But it is a véry sorry
spectacle that during the last so many
years nothing substantial was done
to check this adulteration,

- SAERT LOKANATH MISRA: Because
the ruling party itself is adulterated.

SHrr P. S, NASKAR: What about
you?

SHRr R. S. KHANDEKAR: Now the
ruling party have come forward with
the plea that they found the previous
Act so ineffective and they found
some difficulties and therefore, this
amending Bill had been brought be-
fore this House, But I do not agree
completely with this view of the Gov-
ernment that they could not take
stringent action according to the
existing law., But the fact is, it was
ineffectively implemented and no seri-
ous consideration was given to it, and
whatever serious consideration was
given was half-hearted. Moreover the
machinery which used to implement
this Act was also not up to the mark.
Therefore, unless we are serious—
and this has been emphasized by al-
most every speaker here—it is no use
passing stringent laws. What we
must see is their effective implemen-
tation, their honest implementation.
Unless we do that, these laws will
adorn only the book shelves in the
library.

Now we have to see why people
indulge in these anti-social activities.
There are many reasons. One of the
foremost reasons according to me is
that there is a craze nowadays to get
rich quick. This craze for money is a
post-war gift to this country, and
many speakers have emphasized that
our moral standard is going down. 1
do not agree with the hon. Member
who hag just spoken that religion
has anything to do with it. Accord-
ing to me religion has nothing to do
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with the morality of the people. Reli-
gion may be one’s private or perso-
nal belief. What we want is that
we must have our moral standard,
our moral education.

SHrRr V. M. CHORDIA: That is also
a religion.

SHrRI R. S, KHANDEKAR: It is not
religion. I do not mix morality and
religion. Therefore, the highest
standard of thinking is entirely dif-
ferent from religion.

The second reason for this habit
of adulteration may be our economic
disparities and the utmost poverty
in this country. People who do _not
have enough to subsist try to indulge
in these things and try to get some
money. I do not defend them. The
practice of adulteration must be con-
demned at any level but these are
some of the reasons which the Gov-
ernment should consider and they
should go deep into the root causes
of this habit.

Sir, When I went through the
clauses of this Bill, I found similar
clauses in the Drugs Act which this
House passed recently. There are
very good provisiong now in this Act,
and in the Drugs Act similar provi-
sions were made, and let us see how
the Government with the amending
Bill, with the improvement on the
existing Act, effiectively implement
the various provisions and eliminate
the vicious elements in our society.

Having said this, I come to the
specific provisions of the Bill. Now,
Section 9 of the original Act is being
amended and there is a provision fot
the appointment of Food Inspectors.
I do not mind the Central Govern-
ment appropriating to themselves the
power to appoint Food Inspectors
throughout the country. But I doubt
whether they will be able to do it
physically and have control over
these Food Inspectors. The same
power is given to the State Govern-~
ment also. I learn that at present
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Food Inspectors are appointed by the
local bodies or municipalities or by
the State Governments. But their
standard is not up to the mark nor
is their emolument enough so that
they cannot resist the temptation to
get themselves corrupt. Now,

submission is that when the Cen
Government is going to appoint Food
Inspectors they should see that pro-
per persons are appointed and that
their service conditions are proper.
The punishment is enhanced in this
amending Bill and there is a greater
chance of these Food Inspectors g
ting more corrupt than at preseﬁt.
Therefore, unless their service COn:E-
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tions are improved, their salaries are
bettered and their integrity is sound,
it will be very difficult to implement
the provisiong of this Bill,

Members who spoke before me just
now pointed out the lacung in the
proviso to clause 6. I also feel thpat
it is against the present legal provi-
sion. If the adulterated stuff is to
remain with the accused even after
the surety is taken, how will it

proved in a court of law or how will
it be possible under the existing pro-
visions of law to prove the guilt? |1
do not want to dilate more because
the hon. Member who spoke before
me has already explained jt. But I
would like to go further in the same
clause, to sub-clause (iii) which
reads—

Then I come to clause 6. Hq:l

“(iii) in sub-section (7), for the
words “as far as possible, call naot
less than two persons to be preseﬁt
at the time when such action fs
taken and take their signatureJ{’,
the words “call one or more per-
sons to be present at the time when
such action is taken and take his
or their signatures” shall be sub-
stituted.” |

Now, by this amending clause, only
one witness will be necessary when
a raid is made and when adulteration
iy found out. With what little (T-
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perience I have got of courts, I am
very much apprehensive of this pro-
vision about witness. There are both
the chances. If you have one witness
with you, most probably that one wit-
ness will be a tutored witnesg or a
sub-inspector or a chaprasi of the
same department. Then his state-
ment may not be believed by the
court because he wouid be an interest-
ed person. Suppose it is not so and
the witness is an independent person
of the same locality and he turns
hostile, then how is the Government
going to prove its case in a court of
law? So the earlier provision for
two witnesses at least or for two in-
dependent witnesses of the locality
ought to be there. I find that if we
have only one witness there would be
much difficulty in the implementation
of this law.

Then, clause 7 is really important
and it is welcome. It relates to
warranty and it protects the genuine
dealer. And alsg new section 14A
which reads as follows is also a wel-
come provision:

“Every vendor of an article of
food shall, if so required, disclose to
the food inspector the name, add-
ress and other particulurs of the
person from whom he purchased
the article of food.”

In this case T want to submit
adulteration starts from the manu-
facturer’s level. So an important
change must be made at the source,
that is, from where the article is
manufactured. If proper checking at
that source is made, there would be
less of adulteration and it there is a
proper system of checking and ell
that, the adulteration will be less and
less. Therefore this provision is a
welcome provision, :

that

In clause 9, deterrent punishment
is given, that is, imprisonment for a
term which shall not be less than six
months but which may extend to six
years and with fine which shall not be
less than one thousand rupees. Origi-
nally this was recommended by the
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Joint Committee but in the otker
House—and for very good reasons——
the hon. Minister also agreed to the
amendment that for offences of a
small nature, of a technical nature,
smaller punishment would be appro-
priate, If you make the punishment
stricter, there should be no objection
but in implementation, many a time
it is found that technical mistakes are
committed, that small mistakes are
committed, and for these the dealers
should not be hauled up and given
such high punishments And even if
the law provides a deterrent and
high punishment, in our experience
the people in the courls are also
human beings and for such technical
and small offences they are not very
drastic in awarding high punishment.
Therefore, in this light, this provision
is a welcome provision.

Then, in sub-clause (1D) of the
same clause there is a provision for
the cancellation of the licence on the
subsequent conviction. I wonder why
the cancellation should not be there
immediately after the first conviction.
We expected that this amending Bill
would be quite stringent and deterrent
but when it has passed into so many
stages, T find that it hes softened to
a large extent. I would have liked a
provision that the licence ocught to be
cancelled after the first conviction and
after the second conviction the con-
fiscation of the whole thing should
be there. Unfortunately I do not
know why cancellation only after the
subsequent conviction is provided for,
and there is no mention of confiscation
of the adulterated goods.

Lastly, there is the rule-making
power. I wish that as soon as this
Bill is passed, the rules should be
speedily framed and should be
placed before this House because
without adequate rules the implemen-
tation of this Act which is a useful
Act will be very deferred and it will
be very difficult for the administra-
tion to ctirry out the provisions of
this Act.
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Omne thing more and I have done
and that is with regard to the labora-
tories. Many a time questions were
asked, It is true that we have not got
a number of laboratories. When the
Act comes into force, I hope that im-
plementation will be effective and
there will be the necessity for moare
laboratories in the country. At pre-
sent there is an acute shortage of
laboratories in the country. More-
over, whatever the number of labora-
tories, the results of any two labora-
fories do not tally, Therefore, there
should be centralisation and the same
result should come from any of the
laboratories. Of course, there can be
some variation according to climate
and other things but generally the
result should not vary. Unfortunately,
the experience of the present labora-
tories is quite otherwise.

Sir, although it may not be rele-
vant to the present Bill, the other day
I read in papers that according to the
Planning Commission the food produc-
tion in this country is about 789
million tonnes or so, but according to
the Indian Standard Institution 1t is
about 89 million tonnes. So how there
is so much difference between two
departments I cannot understand. So,
Sir, the results of any two laboratories
should not vary. With these words I
support the Bill.

Dr. M. M. S. SIDDHU (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, I
welcome this Bill. This Bill provides
for deterrent punishment in the hope
that the persons who adullerate the
foodstuffs will fear and shall not do
so. The deterrent is one that causes
fear complex in the person of being
detected. Only after detection will
the punishment, after being tried by
the process of law, comes into force.
What are the chances today of a per-
son being detected or the foodstuffs
being analysed and the adulteration
found to that extent? Sir, as health
finds low priority among subjects, I
am sure the Fourth Five Year Plan
will not be able to give the Health
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Ministry enough of funds to hav
Food Inspectors appointed and labo
ratories set up or tfecnnicians bein

made available. If the Fourth Fiv
Year Plan or the present Plan is un-
able to give them the resources with
which they will be able to detect it,
this law, once it is enacted, will los
its meaning. Only {oday we wer
surprised, if I remember correctly, t
know that only 16 Food TInspector
are appointed for the whole of th
Delhi Municipal Corporation area, |

THE VICE-CHAIRMAN (Sﬂ$
AKBAR ALl KHaN): Old Delhi. |

Dr. M. M. S. SIDDHU: Yes, Sir, i
the Corporation area, and with th
number of shops, the number of ped
lars and-the vendors, what are th
chances of one being detected? If th
chances are less, the crime will pre
vail. The person who commits a mur}
der always knows that if he is caugh
he will be put to gallows, But th
chances are of one being caugh
one among thousand. And even if he
is caught, he will have a counsel who
will be able to save his neck froml
the gallows. Therefore, if this meat
sure, even when it comes into force
I am sure, with the resources availd
able with the Health Ministry, th
local bodies, the States, the smal
number of Food Inspectors, labora
tories, technicians, will not be ablé
to detect it. Figures will be doled out
And what will hapen? If one weré¢
to go into the list of the persons whose
samples are taken, you will find that
the posh hotels and restaurants never
find a place. Who are the personj
whose samples are taken? The Foo
Inspector care not enter certai
places due to reasons well known. T
these persons cannot be detected, can
not be apprehended, a poor man i
an easy prey. And that is why I sa
that unless and until the Health Offi
cer takes the sample—because he is
the person who can enter into posll
places—the Food Inspector finds if
difficult. Having been associated with
the Corporation, I can say from myf
experience that the places where these
things are detected are mostly the

[ 16 DEC, 1964 ]

(Amendment) Bill, 1964 4048

small restaurants or a small
never the big ones. And
where we lag.

shop,
that is

Then, Sir, what are the usual adul-
terants for which the sweetsellers are
caught? You find colours which are
not permitted, colours which are
harmful. Today you find a craze for
colours, This craze for colouring has
become prevalent during the last ten
to twelve years. Earlier there were
natural herbs or natural products like
kesar, or products like pista to give
green colour, or haldi to give yellow
colour. But now in order to make
the foodstuff attractive and at the
same time to show it in a way which
it is not, colours are used.

Sir, as far as colours are concerned,
permitted colours are harmless, but
the coaltar dyes are definitely harm-
ful to health. Once I enquired from
the Health Officer of my own town
was whether we could make harmless
colours available to the small halwai,
colour which is not adulterated, of
which he can be sure that the product
that he is using is such that will not
make him liable to prosecution in a
court of lJaw so that he uses a stuff
which is the right one. The Corpo-
rations find it difficult to do so, So as
far as colours are concerned, I would
like to impress upon you is that the
use of colours is not necessary for
food. Not at all. If one wants to
take barfi let him have it in its
natural colour instead of having tir-
angi barfi. People must know that
if they take coloured barfi, there is

a chance of taking poison along with
it.

Similarly, Sir, there are other
things which are adulterated, things
which find their way into homes be-
cause the habit of the housewives has
changed. Permit me to say, Sir, that
formerly people used to get the stuff
which they used to grind. Now, be-
cause of the short time at the disposal
of the housewife and with the readv-
made preparations that are easily
available, she finds it eacy to make use
of them ana one thing where adul-
teration is found most is the spices.
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Similarly, Sir, as regards betel-nuts I
am sure 50 per cent. of it is nothing
but plam-store, Khajur-ki-guthlh., S0
the thing that we should ensure is
that we take a food which is less
harmful. And for that we must in-
culcate habit of purchasing and sell-
ing those stuffs which are less likely
to be adulterated. The other day I
was surprised to read—of course that
is not a foodstuff—that common salt
was sold in the place of fertiliser.
Nothing could be more harmful,
nothing can be more callous than to
sell common salt in place of fertiliser
and that complaint was made in the
Panchayati Raj Conference which was
held only a few days back. Such are
the ways of the people, such are their
habits. Therefore the first and fore-
most thing, once this Bill becomes an
Act, will be to see that the enforce-
ment machinery is such that the
chances of one not being detected
should be reduced to at least one in
ten. To-day in my opinion they may
be one in a lakh. Similarly, what
happens next? When an article has
been detected, the challan  is made
but the files do not move from the
office of the Health Officer to the
Court, Then who will follow those

A, 1

cases? ' “§%AT F7AT fad FEF F
It there fis no good follow-up, then
the case is not proved in a court of
law and the person is let off for want
of evidence or otherwise. These are
some of the things which are occur-
ring every day. Similarly the trial
by the honorary magistrates of the
offences in the foodstuffs or even
drug adulteration leaves much to be
desired. I would request the Health
Ministry to think over the point that
the trials should not be by an hono-
rary magistrate—I am told that first-
class honorary magistrates will not be
able to try these cases—and in such
cases stipendary magistrates should
try such cases. Otherwise other in-
fluences will work and this law will
not be operated In its true spirit.

As far as witness is concerned, we
have reduced the number. It is pro-

posed to be reduced from two to one,
That shows that there is something
wanting in the procedure where two
citizens are not available at the time
when the samples are being taken.
What are the reasons? We should go
into the reasons why people are not
forthcoming. One ig the long, dilatory
time taken by the court to decide and
an honest man fears to go to a court
of law because he does not want to
waste his time by going again and
again as there will be cases which
will be put off for the next day and
to the next day and so on. That is
one reason. Why is it that the per-
sons who know it at the next door do
not come forward? 1 we reduce the
number of witnesses to one, do we
think we have done something good?
We must see that an atmosphere is
created where a citizen will find it his
duty, moral obligation, to stand as a
witness to such an act but he will
only do so when he knows that the
person who fis taking the sample has
a reputation with which an honest
man can associate, That is where the
trouble lies. We talk of the money
or the salary being given to the Food
Inspectors as low which encourages
them or tempts them to do something
which is not desirable. You raise the
salary but even then, if the person’s
reputation is not good, witnesses will
not be forthcoming which will be
called reliable by the court and if the
witnesses are the same who come off
and on before the courts, then the
court does not attach that value to
that witness or to his words which
should be attached to the witness,

There has been one point that a
person will be prosecuted if he re-
fuses to sell. I may give instances
in which courts have let off some
persons. A Halwai is there and he
sells bad stuff, a person goes to take
a sample, the Halwai says ‘No, it is
not mine, some customer has asked me
to prepare it. He has given me the
stuff out of which to make this sweet,
I do not know and I do not want to
vouch for the purity or anything of
that stuff’. Then the person is found
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and he says: “I gave him this stuft”
and the court lets him off bpcause
there the Halwai is not sellin the
stuff but is only selling his wages or
his labour. Therefore I woul re-
quest the Ministry to go into all the
cases where persons have been |let ofp
and to see that those Teasons for
which the courts are likely to believe
or likely to say that the person| does
not come within the provisions of the
Act are reduced to the least. L
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Lastly I would say that the  train-
ing of the Food Inspectors should be
such that they will take the samples
in a correct manner so that on tech-
nical grounds the persons are Tot Tet
oft.

|

1 whole heartedly support the Bil]
and would request through yo the
Planning Commission that they may
be able to give enough of finances to
the Health Ministry so that this Act
is adequately and properly enforceq
and so sufficient finances and ' funds
should be placed at the dispogal ot
the Ministry.
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& T & % ugf fooelt amo= & WY @&
FE09e WEIET ¥, IAH! qAEATg FAT
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EARELCERIE R ICIEETE (] |
ar€ aY faerll Y, 7 & FT J2T F
TES I, TF B30 o7 § 97 Ty ¥,
qAEHI FI AT AT THY ¥, AT 4
FAW q——FF §899eT | 75 four g
T ¥ | T OF T, AR FF A
g ot f fooag & #¢ & =9 7Q &,
T W E o ww wE X
TIATAAT & HIT AT ALY AT AV
TEHI AT AR AH AT FIT W Y
e § I9a W g ggw A
BRI |

AT g7

oft frrewe AeTETE! |ty
g, suMeR g1 A% famg Hgw e
q¥ & 1 fp = § Samee g, o
JFATE TBT FT & FW FJ ¢ AfDT
ITHT FIEMET H AW ¥ F% A5 gIav
g | #ifs 3 =9 wfawifat & S
T W T @A §, q1 I 3T Y
IUT AT FT FIH AAT § | T G Y
FEHE W S, L.

it T AT (YT TRW ) : Fglf & 7

0% WRAR ATy

sfy frergwTe Asrnes Fifean:

. . Sa& frgew &1 quwEes
mm&qlﬁﬁzﬁmém
§faedt sedae< &, o7 St &, S9% faens
X TS, fOFad HT a9 qF (%
ag wuifore 7 X 2 fF ag =qT ¥
AR g7 a9 % Iq @A FT HIS
NTEHIFAT AET €, AR IO FIE Fuq
gt § {5 oF FEMT gred #Y @
o |

W FaAw ® oW WAy (s Tw
gan fag) : w9 #) qF=R AEY €

5t frregmr AWt Wit
¥ oot @t F% ¥ FH w@ar & g
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aqY; Y gATR § SR aga wfeargal
FT GTAAT FIAT 941 § | T fway
99 FI AT ZT AT qGr geqaex, Gfrqer
THGT FEAT &1 AT agT gEdFey, dfeam
X FT T@AMT g1 T JGT ST AR
THATAT FAET 81 @) FE ey, WK
ara+t et aWl §8 agr | w9, 9ust
AT et ® afeve foaon @t so TaTE
Ay gt faddt? a8 oSy aver T H
faert, frg @@l @) s@E@ F@
atw  fadd 1 &Y Sw {9EeR #v
ggEaT & fau o7 & a7 Fiefaw
F1 37 THT &Y F1% AT FY AT F1fRy
fowd f& a7 w1 qa §, dffwew
WA ¥, §freew Y gFeer A €, 99-
AT AR F F A AGET F5HGT
FE Y TEEAT & g |

i wifo %o ¥R (f‘a‘@ﬁ) :
AR

oY fanermT awrere fyan:
yisr arer et ¥ e dfvdw fear
ST & o guk e { o fouT S
g o a7 § oz fafy v & 5
TS ST F TN #1 qorg ¥ fraer
wfsard et 2, agifew formet d=eTay
oy <R & f5 TR W AW &
T TAT A SF, T A 74T a6 3N,
9 & A AT v 1, g ar F-
FWY a 0T I FT W AT &I ]
saredY S RN & R W 49T AT § )
a4t feafa ¥ 72 sca=a waws § f5
T ¥ 99 F9 W @ ghw §,
Fo & § g &t gfee §, T
@ AEwEs §, Sawr wiesaw
93T @, WA WP T §O FAAT
faar STaT WA F g |

AR Tl wew WY A T T
et gredaee F39 § WX ST AT
90 & 980 Fo AF F AT A AT & )
AW & QO § Ay IR A9 W
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¥ 997 § e FT 9T wd a9
qrq FTH 3F T F F G277 T8 Tl
A% QAT §, TAFT FOAAT HXA T

& HTAAT FRTON St 9% wrear § R
¥ w ¥ 72 AT 79 & 5 ag A B
YIOT FL g%, UG 991 S 9T

TN q FH IR & FriaT W
¥, T 9T gl | 79 a9 § 73 qRAT
g1 aF, TH W AT qud a¥ a9,
afeT & awr 3% g awwar | G
feafa & a% s wmaws 5
gfmiwmgfamﬁﬁgg
T IR AT FEAH e § A
va% fgers 967 FHATd #%, 9@
fau #1< gar #T wig oy A W™,
QET F7$ STawaHAT A 2 |

Smrr M. P. BHARGAVA (Uttar
Pradesh): Mr. Vice-Chairman, I bm
sorry to interrupt Mr. Vimal K r
Chordia. I have to make a submlis-
sion with your permission. I wouyld
like to move that the half-an-hour
discussion be taken up now and MI
Chordia may continue his speech to-
morrow, because Dr, Bhabhy is going
to address a meeting at 5 15. I hape
the House will have no objection to
this,

Taeg VICE-CHAIRMAN (SHrr -
BAR ALl KHAN): Is it the pleasure |of

the House that it should be taken up
now.

(No hon, Member dissented.) ]

How long will you take, Mr, Chfr-
dia? |

Surr V. M, CHORDIA: I will take
only twenty minutes, Sir.

Tee VICE-CHAIRMAN (SHrr -
BArR ALr KaaN): The time is limited.
Anyhow, if you are keen to speak to-
morrow, I don’t mind.

A frammAT A St
# oY qeedl Y qT F GEARA§ |
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Tae VICE-CHAIRMAN (Sarr AK-
BAR ALl KHaN): If you are taking
about

it faraewT weree stefyar
¥ #q arg

—

HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF ANS-

WERS TO STARRED QUESTION

NO. 363 ANSWERED ON THE 3RD

DECEMBER, 1964, RE MISUSE OF
RAIL CONCESSION

TrE VICE-CHAIRMAN (SHRI AK-
BAR Arr Knan): Mr. Vajpayee, we are
taking up now the Half-an-Hour Dis-
cussion regarding the misuse of rail
concession,

5t Qo Hlo amwgAt (I M) :
wgRy, 3 fagrax %) AR e ot |ies
¥ OF T F IAC H 39 AT A F qZ
e ot e FTgE F Qow AR &
WG TFISel aar a9 MESl & f¥u
AW T I FHAT FT @ fFar
W?Hm%w%ﬁ%ﬁ\‘,ooo
To T[T HTET AT | XA Wl ST 7 4
@t gamEr f& FeR oo F orse
FRET T Fer AT 5% T 3 ¥,000
To FT THA AT FT §, A I ey
qF a7 At 1 @ AR = -
[W-wAEd T IAFT a8 AEFR O
foar & fx wfas # 3 w@rset & fag
ok & el & fag W9 ¥y
qTeq FX S

EIE LI o R AU
frmaY S &/ SOHT ST G AnRar
| mer g q1 a5 € fF o @
FHOT 3T F gEGQ  gASe § fam,
T I qar g o 5 st =fe #$3-
F T #E @ & § qavax alygwa
¥ wrr o F fqu gm F6 9n9 §,



